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Therefore, T would like to know as tc
which Minister is going to answel
our queries on behalf of the Govern:
ment.

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN).
which query?

SHRI S. JATPAL REDDY: Th(
query in regard to the prematur:
retirement application of Mr
Madhavan, the CBI official.

SHRI S.B. CHAVAN: In the
case of the CBI, the Prime Minister
is in charge and tbe Minister of State
is Mrs. Margaret Alva. But now 1
am here; you can raise the points anc
I will see that she responds to the
points.

THE DEPUTY CHAIRMAN:
Mr. Chavan, we do not have a re-

" gular motion before the House. It

is just the concern of the
Members and they want to raise it
today. There is no motion for dis-
cussion. Mr. Sikander Bakht him-
self said that a discussion should
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take place as promised by the Prim:
Minister for which we need more
time. As the matter is of concern
to them, we are allowing them to
speak. We will get margaretji, as
promised.

SHRI S. JAIPAL REDDY: I
am afraid that the level of our partici-
pation is getting demoted. The point
is, the discussion on the gestion of
corruption in general is different
from the specific question that we
are raising now. The specific ques-
tion that we are raising now relates
to the application of Mr. Madhavan
for premature retirement. Anyway,
I will come to that later. Madam,
it is important to note in the first
place that..(Interruption) Mr.
Upendra, you nced not reply on
behalf of the Government. I don’t
mind if Mr. Upendra is made a
Minister . . . .(Intrruptions)

SHRI P. UPENDRA (Andhra
Pradesh) : There is a procedure
Mr. Jaipal Reddy, you were Leader
of the Opposition. When points are
raised, the Minister are not supposed
to be present in the House and
reply spontaneously. I am just re-
ferring to this.

SHRI S. JAIPAL REDDY :
Mr. Upendra, you must note this.
Madam, this House was adjourned
during the Question Hour and it was
said that we were meeting again at
120°clock to discuss the issue. The
Government should have been alert
and sensible enough to feed the in-
formation to the concerned Minister.
Anyway, in the first place, it is im-

rtant to note that Mr. Madhavan
llzca)d put in his papers on 20th of
July. Today is 3ist. Nearly 12 days
have since passed by. What has the
Government been doing on the ap-
plication of Mr. Madhavan? Se-
condly, when the scam broke out
and when the Members in both the
Houses of Parliament demanded a
CBI probe. .. .(Interruptions)

SHRI N.K.P. SALVE (Maha-
rashtra): Madam, a point of
order.
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THE DEPUTY CHAIRMAN :
Yes, please.

SHRI N.K.P. SALVE: The
House is entitled to know....(In-
terruptions)

SHRI VIREN 1. SHAH:
(Maharashtra) : What is the point
of order when there is no motion?

SHRI N.K.P. SALVE: The point
of order is on the procedure,
Madam. The House would like to
know as to what precisely you have
permitted. Have you perm'ted a
discussion on merits or ha  you
permitted. . . .

THE DEPUTY CHAIR "N :
Zero hour. There is an org nised
way. ...

SHRI N.K.P. SALVE: Madams,
I seek your indulgence. Or is it that
you have permitted the Members
to raise an issue to seek your per-
mission for a discussion? The scope
of the two will be entirely different.
All that we want to know is what
precisely you have permitted..(In-
terruptions)

THE LEADER OF THE OP-
POSITION (SHRI SIKANDER
BAKHT): We are demanding that
the Government should come out
with the facts regarding the prema-
ture retirement of Mr. Madhavan.
Therefore, it has nothing to do with
the procedure.

SHRI N.K.P. SALVE: That
means you are not arguing on the

merits of the matter, Mr. Sikander
Bakht.

THE DEPUTY CHAIRMAN:
Are you asking Mr. Sikander Bakht
or me?

SHRI N.K.P. SALVE: Through
you, I am talking to him, Madam.

THE DEPUTY CHAIRMAN:
His answer is coming. A point of
order cannot be made to a Member
It should be to the Chair. I think, I
am in my right to answer it.
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SHRI N.K.P. SALVE: Not only
you are obliged to answer, Madam,
one way or the other, I only seek
your indulgence in apprising the
House as to what precisely you have
permitted.

THE DEPUTY CHAIRMAN:
I will explain..(Interruptions) Just
a second, please. Let me answer this.
The thing is that there was an uproar
in the Question Hour because the
Members were worried about cer-
tain newspapers reports which ap-
peared in some of the newspapers
today. So they wanted to raise that
issue and wanted to suspend the
Question Hour. They wrote to me.
1 said, “The Question Hour is a right
of the Members. So I do not ab-
prove of the suspension of the Ques-
tion Hour.” I gave an assurance that
1 would allow them to raise those
queries at 12’0 clock when most
of the problems which the Members
are worried about and which appear
in various newspapers every day are
brought before the House. So, in the
same manner, it is being raised. What
Mr. Sikander Bakht referred
to also was another matter on which
the Business Advisory Committee
has already taken a decision for
having a discussion in a proper man-
ner about corruption or improve-
ments in the working of the adminis-
-tration, administrative reforms or
whatever it is. That will come in
another form. This is only their worry
about the news whcih has come in
today’s papers.

SHRI N.K.P. SALVE: In other
words, Madam, you have permitted
a discussion on...

THE DEPUTY CHAIRMAN:
It is not a discussion, Mr. Salve.
There is no discussion. . ..(/nterrap-
tions)

SHRI S.K.T. RAMACHAND-
RAN (Tamil Nadu) : But they are
making it a full-fledged discussion,
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THE DEPUTY CHAIRMAN:
There is no discussion whatsoever. . .
(Interruptions) Let me make it very
clear. .. .(Interruptions)

SHRI S.K.T. RAMACHAND-
"RAN: We seek your protection.

THE DEPUTY CHAIRMAN:
Only if you will allow me, can I give
you the protection. . . .(Interruptions)

SHRI DIPEN GHOSH (Wast
Bengal): We wani to raise this
issue rclating to the interference n
the securities scam also.

THE DEPUTY CHAIRMAN :
OK. Now the he has explained
it. The thing is, at 12 o’ clock,
there are many issues which are
raised. It is without moving any
motion that Members are rasing
their concern. I am only tryng to
putit in an organised manner instead
of a disorganised manner. This
is the matter....  (Inrerruptions).

SHRI MADAN  BHATIA
(Nominated) : Madam, I am on a
point of order.

THE DEPUTY CHAIRMAN :
Let him speak. We have only less
than an hour.. (Interruptions)...

SHRI S. JAIPAL REDDY :
Madam, a systematic attempt is
being made by the Government
with an intention to scuttle the
discussion on the floor of the
House. .. (Interruptions)...

SHRI GURUDAS DAS
GUPTA (West Bengal) : Madam, 1
have a submission to make...
(Interruptions). . .

THE DEPUTY CHAIRMAN :
I am allowing it... (Interruptions)

SHRI YASHWANT  SINHA
(Bihar) : Madam, it cannot be
allowed. This filibuster cannot be
allowed. This is only a waste of
lime.

(Interruptions). . .
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SHRI GURUDAS DAS
GUPTA : Madam, there are many
occasions. Whenever we choose to
discuss. . ,(Interruptions). . .

~ THE DEPUTY CHAIRMAN
Mr. Gurudas Gupta, I am saying

the same thing what you are saying.

There is no contradiction. There
is no contradiction in what I am
sayiag. Tazce 15 very little time.
Please tuke your seat. (Interrup-
tions). . .

SHRI P. UPENDRA : Madam,
il the Government is prepared to
reply, we also want to raise the
issue. Are you allowing it ?

SHRI S. JAIPAL REDDY :
Sure. Why not. Tne Home Mini-
ster 15 here and he will respond. ..
(InteFruptions). ..

TilE DEPUTY CHAIRMAN :
I am not p:ri of the Government.
Tne iecader of the House is here.
He hs ths responsibility to convey
the concern of the Members to the
Goveram:n: a5 11 5 done every
day at 12 o clock and then he
will comz b:ck to ihe House as
he promised already.

afgy, & featr adf s @ g
YAY AMFY  qF F Av3G HHLQ
g...(mmaa) ...

SHRI S. JAIPAL REDDY
Midam, let m:z relierate the first
point 1 mxie, ifor it might have
hzen forgyiten. Mr. Madhavan pui
in his pzpers as far bick as on
20ih of this month. Twelve days
have since passed by. T want to
know what the Government has
been doing during these long twelve
days. When the scam brok: out
and the CBI enquiry was ordered,
we were glad to learn that Mr.
Madhavan was spared for this task.
But we later realised Mr. Madhavan
was not  exclusively spared for
this. He had bezn earlier given a
loop-line posting to deal with eco-
nomic offences and it so happened
thai the scam came under his
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direct charge. After Mr. Madhavau
took charge of enquiring into the
scam, all efforts have since been
made to scuttle, dilute and sabotag ¢
the enquiry into the scam.

SHRI S.B8 CHAVAN : I deny
this charge, Madam. . .(Inter-
ruptions). ..

SHRI R.K. DHAWAN (Andhra
Pradesh) : No need to inform. One
can see that... .If an officer wants
to voluntarily retire.... (Interrup-
tions). . .

SHRI S. JAIPAL REDDY
Mr. R.K. Dhawan, you are certainly"
aware. . .(Interruptions). .

SHRI R.K. DHAWAN : He
has asked for retirement. Do  you
know how many officers have asked
for voluntary retirement ?...(Inter-
ruptions). .

SHRI S. JAIPAL REDDY
I do not want to join issue with
anybody. . .(Interruptions) . . .

SHRI MADAN BHATIA :
Madam, I may be allowed to raise
a point of order. . .(Interruptions). ..

SHRI RK. DHAWAN : What
are you irying to say ? You know
how mnny people are secking volun-
tary retirement. What is wrong ?
He has sougbt voluntary retirement
(Interruptions).

SHRI S. JAIPAL REDDY :
Madam, I; concede that Mr. R.K.
Dhawan knows much more than
21l of us know in this matter. ..
(Interruptions).. Certainly has has
superior knowledge in this matter.

SHRI R. K. DHAWAN : He is
a Government employee. He is asking
for his reg'rement. The Government
has to see whether he comes under
the voluntary retirement... (Inter-
ruptions). . .

SHRI S. JAIPAL REDDY
I seek -your protection,, . seek
your protection.
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SHRI MADAN BHATIA :
Madam, I want to raise a point of
order. . . .(Inferruptions)...

SHRI S. JAIPAL REDDY
Madam, what is happening here ?
You take control of the proceedings
of the House.

THE DEPUTY CHAIRMAN :
qaEr 4T HgreAw g ! What
is the problem 7?7 Llet him
speak. . ..

SHRI MADAN BHATIA
Madam, I want to raise a point of
order. . (Interruptions). . .

THE DEPUTY CHAIRMAN:
What is the point of order?

SHRI R.K. DHAWAN : Don't
forget, whether to sllow him to
retire or not isthe prerogative of
the Government.

SHRI DIGVIJAY SINGH
(Bihar) : This is not Mrs. Gandhi’s
Government. . .(Interruptions). . There
is 2 Government here and let them
reply. . .(Interruptions). . . Why are you
speaking?. . .(Interruptions). . ..

SHRI R.K. DHAWAN : He was
mentioning about sabotage and other
-hings. . .(Interruptions). . .

SHRI DIGVIJAY SINGH
The Government is there to reply.
Why are you replying ?...(Interrup-
tions). . . You are not in the Govern-
ment. Then why are you replying
on their behalf ?. . (Interruptions). . .

SHRI R.K. DHAWAN : He has
said that he is seeking voluntary
retirement. Why are you agitated?
.. .(Interruptions). . .

SHRI AIIT P.K. JOGI (Madhya
Pradesh) : On personal grounds he
has put in his papers. Why are you
people agitated? .. .(Interruptions). ..

(31 JULY 1992]

in CBI probe inte 316
Security Scam

SHRI MENTAY PADMANA-
BHAM (Andhra Pradesh) ; Madam,
why not the Home Minister come
out with all the facts, come out
with full facts?. . .(Interruptions). ..
Madam, let the Home Minister
assure the House that he will come
before the House with all the facts
. .. (Interruptions). . .

SHRI DIGVIJAY SINGH
The Government is there and let the
Government reply. ..(Interruptions).. .
Why are you coming in between?
(Interruptions). . .

SHRI R.K. DHAWAN : I know
that. . (Interruptions)... You  sit
down. . .(Interruptions). . .

SHRI DIGVIJAY SINGH
You sit down. . (Interruptions), . .You
better sit down. . .(Inferruptions). ..

SHRI R.K. DHAWAN : What
were you doing when you were
in power ? (Interruptions)... When
you were in power, what were you
doing?. .(Interruptions). . .

THE DEPUTY CHAIRMAN :
Order, order, please... (Interrup-
tions) . . .

SHRI RX. DHAWAN : They
are saying, “Madhavan, Madhavan”
(Interruptions). .He has only sought
voluntary retirement. Wbhat is wrong
about it ?.. (Interruptions) .. He
wanted to take voluntary retirement
What can the Government do about
it?. . .(Interruptions). . .

SHRI MENTAY PADMANA.-
BHAM : He has sought voluntary
retirement or are you forcing him
to retire?. . .(Interruptions). ..

~ SHRI MADAN BHATIA :
Madam, on 2 point of order...(In-
terruptions) . . .

THE DEPUTY CHAIRMAN :
Order, please . ... (Interruptions), . .Let
us go ahead with the business. ..
(Interruptions) . . .



317 Re, Alleged inter-
ference by Gout,

SHRI MADAN  BHATIA
Madam, you have allowed me to

raise my point of order. . .(Interrup-
tions). ..

THE DEPUTY CHAIRMAN :
Order, please. . .(Interruptions) . . . Let
me handle it. . .(Interruptions). . .

SHRI RK. DHAWAN : Mr.
Reddy, you are coming in the way
of the officers...(Interruptions). ..
He has sought voluntary retirement
and if he wants to retire, why do
you want to come in his way?
.. .(Interruptions). . .

THE DEPUTY CHAIRMAN :
There should be order in the House.
Then only T can run it..(Interrup-
tions). . .

SHRI YASHWANT SINHA :
Madam, may 1 insist that whatever
may be going on here, every Mem-
ber will have zn opportunity to
say what he wants to say? We only
want to make a brief intervention. . .
(Interruptions) . .

SHRI R.K. DHAWAN : Madam,
he has levelled charges that efforts
are being made to sabotage the
inquiry. . .(Interruptions). . .

SHRI MADAN BHATIA
Madam, I need only one minute. ..
(Interruptions) . . .I must be permitted
.. .(Interruptions). .. Madam, this
point has been raised on account of
which the whole Question Hour was
suspended. . . (Interruptions). . .

THE DEPUTY CHAIRMAN :
No. Tt was not suspended., .(Inter-
ruptions). . .

SHRI MADAN BHATIA
Madam, I must subm’t that this is
a very wrong precedent in the annals

of our Purliament. . .(Inferruptions). . .

We will be setting « wrong precedent
.. .(Interruptions). . Madam, if a
mamber of the bureaucracy resigns
his post or secks voluntary retirement
from his post, this can never be the
subject matter of discussion in the
Parliament. . . (Interruptions). ..
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SOME HON. MEMBERS : No,
no. . .(Interruptions). . .

SHRI MENTAY PADMANA-
BHAM : No, no. He is involved in
a very very important investigalion
.. .(Interruptions). . .

SHRI MADAN BHATIA
This is against all norms of parlia-
mentary democracy...  (Interrup-
tions). . .

THE DEPUTY CHAIRMAN :
Will you please sit down?. . .(Interru-
ptions). . .You have made your point
. . .(Interruptions) . . .

SHRI GURUDAS DAS
GUPTA : Mzdam, under what rule
this is being raised. . .(Interruptions)

...Under what rule? ...(Interrup-
tions). . .
SHRI MADAN BHATIA

I have not goncluded my point yet
.. .(Interruptions). . .

THE DEPUTY CHAIRMAN :
You plezse sit down. We do not
have time. (Interruptions) 1 have to
adjournthe House at one 0’clock. . .
(Interruptions). . .

SHRI MADAN BHATIA
Madam, just half-z-minute only...
(Interruptions). . .

SHRI S. JAIPAL REDDY
What is this, Madam, I was making
my point. . .(Interruptions). . .

SHRI MADAN BHATIA
Madam, if 2 member of the bureau-
cracy seeks retirement, his retire-
ment, ...(Interruptions)... or even
his conduct cannot be the subject
matter of discussion in this House. .-
(Interruptions). . .Even his conduct
cannot be a matter of discussion
in this House, much less his resigna-
tion or his seeking voluntary retire-
ment. . .(Interruptions). . .If we make
this a subject matter of discussion
here, we will be establishing a very
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very wrong precedent. .. (Jaterrup-
tions).. .1 appeal to you to decide
this, whether this issue will be
raised here at all. . .(Interruptions). ..

THE DEPUTY CHATRMAN
Please take your seat...(Inerrup-
tions). . .

SHRI MADAN BHATIA
The Government cannot be asked

to respond to this. . .(Jnterruptions). . .

The Government canaot be asked “to
respond to all that is being said here
.. .(Interruptions) . . .

THE DEPUTY CHAIRMAN :
OK. I am not asking the Govern-
ment to respond. Please sit down.
(Inerruptions). . \Will you plesse take
your seat ? T have not zllowed any
discussion on this subiect. Proba*ly
you did not hezr what I szid
right in the beginning. There is
no formal motion before the House
.. .(Interruptions)... Some  news
paper reports 2re there and the
Members are excited about them,
worried about them and concerned
about them, on bcth sides of the
House. And I am permitting them
to air their views. The Government
is not obliged to answer. If they
are obliged to answer, it is enlirely
up to them. It is not within my
right to ask.

SHRI RK. DHAWAN : They
should not make false zllegutions.

SHRI YASHWANT SINHA
The  Government is thers ..
(Interruptions)

SHRI S. 'AIPAL REDDY
My authentic information is...

SHRI R.K. DHAWAN : He
cannot level charges.

SHRI S. JAIPAL REDDY
T stand by every word 1 say here.
My authentic information is that
Mr. Madhavan was pressuriced into
not pursuing this line...(Interrup-
tions). '
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THE DEPUTY CHAIRMAN :
Please. Just a minute. Let me
handle the House. Will you please
sit down ? (Interruptions) Would
you substantiate ?  (Interruptions)
Just a minute please. The person
about whom you are. .,

SHRI S. JAIPAL REDDY
I am not levelling allegations zgzinst
anybody.

THE DEPUTY CHAIRMAN :
Just a minute, Jaipal Reddyji. At
least, let me speck. Whatever you
are szying, can you substantiate ?
Can you substantiatc whatever you
are saying on the {loor of the
House beczuse ithe Members arc
soying that it is an all:gation. You
subsiantiate it if you have rny

proof.

SHRI SIKANDER BAKHT :
It is a fact that you want to be
substrntiated.

THE DEPUTY CHAIRMAN :
I do not know. The Members are
saying. If there is any allegtion,
then can you substantiete that allega-
tion ? (Interruptions) 1 am oaly
asking you.

SHRI S. JAIPAL. REDDY
Ycs, | will subtantiate if there is
2 House Commiltes cnquiry info
this. I am prep.red to subsinatiale
the charge I made that Mr. Madha-
vai’s work was not allowed to be
procezded  with. (Interruptions)
Mazny influenticl people tried to
interrapt his  enquiry. (Inferrup-
tions) Madam, the UCO Bank
Chairman, Mr. Meargabindhu who
was involved in the scam on a
gigantic scale was prevenad from
being arrested. . . (Interruptions). . .

SHRI S. S. AHLUWALIA
(Bihar) : Madam, are we discussing
the scam ? We have already dis-
cussed it.. .(Interruptions)...
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SHRI S.K.T. RAMACHAND-
RAN : He is . an irresponsible
fellow. Why should he run away
from his duty ? Madam, they are
defending an irresponsible fellow. ..
(Interruptions)

THE DEPUTY CHAIRMAN :
Order, order.

SHRI S. JAIPAL REDDY
Mainy important  politicians and
senior bureaucrcts are involved in
thc operations of the Fuirgrowth
Company. Therefore, investigations
were not allowed t> be proceeded
wi‘h smoothly. (Interruptions) If
only investig tions are allowed to
bz compleied smoothly, many he:ds
of this Government will roll. (Interru-
ptions)

THE DEPUTY CHAIRMAN :
Hon. Membears, pleise take vour
seats. (Interruptions) T again request
the M:mbers to hive restraint, ..

SHRI S. §. AHLUWALIA
Unnecess “rily, they are making sto-
ries.

THE DEPUTY CHAIRMAN :
Picase. If any allegations are made
against any one who is not a Mem-
ber of the House and is not capable
to protect himself, you have to be
cireful. You have to ubsian‘inle
those allegitions.

SHRI S. JAIPAL REDDY
I made no ezllegations. I made no
allegations against anybody. I am
only making certain points.
(Interruptions) :

SHRI MADAN BHATIA : Is a
member of tte bureaucracy the sub-
ject matter of the discussion ?
(Interruptions)

SHRI S. JAIPAL REDDY
I am making cerlain observations.
I made no allegations against any
particular Minister.  (Interruptions)
According to Mr. S. K. Datta. ..
(Interruptions)
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SHRI S.K.T. RAMACHANDRAN:
He is going on making aliegations.

SHRI S. JATPAL REDDY
According to Mr. SXK. Datta, the
Director of CBLI. . .(Interruptions)

THE DEPUTY CHAIRMAN :
No, no. Mr. Dhawan, your name is
before me. I will permit you. So,
let him say what he wants to say.
Then you can reply.

SHRI R. K. DHAWAN : But
he should not level any charges. . .

SHRI S. JAIPAL REDDY
No, no.

THE DEPUTY CHAIRMAN :

- You can reply if you feel that there

are certain charges being levelled
which are not there.. (Interrup-
tions).

GEFATHAT Al =W Ay | Anq
EHTH T 48T, TUAC HTIFT  qroAW

CEil|

I cannot keep 01 giving a report
to every Memher who comes.
(Interruptions) Lok, Mr. Ahluwalia,
you were not in the House. So,
1 cznnot repor: to every Member
who comes late in the House. So,
please take your seal...

SHRI S.K.T. RAMACHAND-
RAN : He 1s making. .

THE DEPUTY CHAIRMAN :
You should be present in the House
to know what I have said before.
1 cznnot repez: every word again.
There is & limnt to it.

SHRI S. S. AHLUWALIA
The Prime Minister has already
announced the JPC.

THE DEPUTY CHAIRMAN :
Please sit down. I am not allowing
you. Please take your seat. I have
not permitted you. 1 have given my
ruling. Mr.  Ahluwalia, you were
not there.

SHRI S. JAIPAL REDDY: 1
would only like to have two uninterru-
pted minutes. The JPC cannot do
its work effectively unless the CBI



Re. Arlleged inter-
ference by Gout,

[Shri S. Jaipal Reddy]

team is such as to inspire confidence.
When Mr. Madhavan sent his letter
to Mr. Dutta, Director of CBI, Mr.
Dutta wanted to know the reasons
and Mr. Madhavan wrote a letter . . .
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THE DEPUTY CHAIRMAN :
Please don’t take the names of peo-
ple-who are not here. Why are you
taking the names?-. They are not
Members of this House. Why do you
do that ? I have never permitted it
before. I do not permit any names of
the bureaucrats who are not here to
protect themselves.

SHRI S. JAIPAL REDDY : But
I am not making any allegation. I
am merely making a reference, not an
allegation.

THE DEPUTY CHAIRMAN :
You make your point and finish.
Let others also speak.

SHRI S. JAIPAL REDDY:
According to the reports, Mr.
Madhavan felt obliged to write his
letter because of political pressure.
We, therefore, demand that the Prime
Minister should come into the House
and explain to the House the circums-
tances under which Mr. Madhavan
gave his letter of resignation. It is
the Prime Minister who is dealing
with the case directly. The Prime
Minister should come to the Housse
and explain. I may add towards the
end that the clouds of suspicion are
gathering around the PM’s office also
1, therefore, demand that the Prime
Minister should comie to the House
and explain the matter to the House.

THE DEPUTY CHAIRMAN :
Mr. Subramanian  Swamy.

SHRI GURUDAS DAS GUPTA :
I gave my name also . Madam, you

fix a time limit for the Members to-

speak.

THE DEPUTY CHAIRMAN:
Please. Let us not waste time on this.
If it is a discussion, it will go accord-
ing to parties. It is the concern of the
Memibers and as the names came to me.
and as I observe, I am allowing it
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SHRI GURUDAS DAS GUPTA:
But our notice should get precedence.
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THE DEPUTY CHAIRMAN:
If the matter is serious, we should
discuss it in that atmosphere. Other-
wise let us have other business. I
have got special mentions which
Members have to make.

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh) . We have in
this House to distinguish between a
fact and an inference. All the fact that
we have 15 that an officer investigaing
the securities scam has put in his
papers in which he has asked for volun-
tary retirement. He has said nohting
more than that. Had he resigned and
said that he is being blocked from
investigating the securities scam,
we could have taken  immediate
notice in this House.  But that is not
what has happend. What has hab-

" pended is that he has written a letter

seeking voluntary retirement and the
newspapers—some of them—have
given interpretation why he has resi-
gned or why be has sought voluntary
retirement. Now it would be im-
possitle to run any administration
if the officers become pro-Opposition
or pro-ruling party...... (Interrup-
tions).

THE DEPUTY CHAIRMAN: It
1s his view. How can you object to
his view? He is defmltely not gomg
to speak others’ views. It is his in-
diwvidual view. He is a Member of the
Hoeuse and he has the right to speak
as you have that right. I protect you
and 1 am protecting him also. I have

a full right to protect him and also to
protect all of you.

SHRI SUBRAMANIAN SWA-
MY: You have full right to protecr
the truth.

THE DEPUTY CHAIRMAN:
My throat is not right and I have to
take some aspro also.

SHRI SUBRAMANIAN SWA.
MY: 1t will be very unfortunate if
the administration officers are divided
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into those who are with the Opposi-
tion and those who are with the
ruling party. Now, the question of
defending Mr. Madhavan on the floor
of this House @annot arise unless there
is some fact #> show that he has been
prevented from aonducting the
investigation. I @ say from
personal knowledge eof the work.
ing in Government that it is possible
that there are officers who, in order
to get the best of both the worlds,--
I am not saying that it has happened
in this case, but I know of cases--
put in their papers for voluntary
retirement and then meet some Mem-
bers and give some sensational news
which appears 1n the newspapers. I
am not saying that it has happend
in this case. What I would say is that
unless the Government makes a statc-
ment, or, in this case, if Mr. Madha-
van feels--perhaps, Mr. Jaipal Reddy
was speaking with conviction, or,
perhaps, he had some communication
with him--

SHRI S. JAIPAL REDDY: No.

SHRI SUBRAMANIAN' SWA.
MY If you had not, if you are speak-
ing with conviction that he was depri-
ved, it would have been honourable-
for this officer to have resigned, say-
ing 'l cannot proceed with this in-
vestigatiop and therefore, please
aceept my resignation than to have
put in his application for voluntary
retirement an d seck all the benefits
that the Government gives to its em-
ployees. If we continue to allow this
kind of thing to go on, in my opinion,
no administration will eontinue. There
fore, I would say to the Gavernment
‘Accept Mr. Madhavan request for
voluntary retirement. Find another
good officer.” There are plenty of good
officers in the Government who can
o s good a job, or, even a better job.
T.e-can do a better job of investiga-
ting the securities scam. There are
s¢h officers. It is wrong to
think that there are only a handful of
officers who can do this kind of in-
vestigation. We have got tremendous
talent in the administration. Let us
find such an officer. Perhaps, at that
time, Members from the opposition
or the ruling party can make thair
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inferences. There are officers. That
would be the correct thing to do to
maintain the morale of the administra=
tion. This matter must be brought to
an end and Mr. Madhavan’s request
for voluntary retirement should be
accepted immediately.

SHRI DIPEN GHOSH: Madam,
I would say that it is a blatant inter-
ference in the securities scam probe.

SHRIMATI JAYANTHI
NATARAJAN (Tamil Nadu): How?

THE DEPUTY CHAIRMAN:
Let him say. Please listen.

SHRI DIPEN GHOSH: I am not
making any allegation against any
particular individual. I say that it is
a blatant interference.

When we were discussing the
securities scam, the Prime Minister
came to this House and promised
that Government had no objection
to the setting up of a Joint Parli-
mentary Committee. We are now
talking about the terms of referencs
ctc., of the JPC.

Now, the point is, the CBI has
been investigating this matter. It is
not the point whether the officer who
was in charge of this investigation had
resigned, or, he had asked for volunt-
ary retirement. The fact is, he has
decided to quit. The important point,
according to me, is whether the Go-
vernment should allow him to quit,
in the midst of this investigation.
1 say this because the Government
says that it is interested in finding
the truth. The Prime Minister has
also agreed to have a JPC, besides the
on-going CBl investigation. Therefore
it is up to the Government to decide.
When an officer decides to quit, whe-
thgr by resigning or by voluntary
retirement, it is for the Government
to decide. But the rule says that it is
not incumbent on the Government to
accept a request for voluntary retire-
ment. Therefore , I say, when the
Government says that it is interested
in finding the truth, when it wants to
go to the root of the matter, when th
Prime Minister has gcne on recor
saying that nobody, howsoever high

placed he may e, ro Minister
Aimews
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SHRI S. B. CHAVAN: Madam,
bzfore 1 p.m., I would like to react.

THE DEPUTY CHAIRMAN:
Sure.

SHRI DIPEN GHOSH: Okay.

THE DEPUTY CHAIRMAN:
You please be brief, Mr. Ghosh. I
cannot stretch the time.

SHRI DIPEN GHOSH: Madam,
this is a new point. (Interruptions)

THE DEPUTY CHAIRMAMN:
One minute each. That is the request
of the Members.

SHRI DIPEN GHOSH: 1 will
make my other points when the
Motion on this subject comes up - for
discussion. But in the meantime, |
would say that this officer who was in
charge of investigating the securities
scam has decided to quit on certain
grounds, that he was not being assis-

" ted, that he was not being aliowed to
continue the enquity according to his
method of investigation. 1 would
demand that the Prime  Minister
should come to this House and assure
us that till this probe is completed and
responsibilities are fixed, the person
who is in charge of this Scam, will
not be allowed to quit the service.

SHRI YASHWANT SINHA : I
Will be very brief.

Madam, we are not here to discuss
the conduct of officers. let us be very
clear about it. (Interruptions). At
least T am not doing it. I am absolu-
tely convinced. We will neither praise
nor denigrate an officer in this House
hecause the officer is not present,
Therefore, it is n6t a question of Mr.
Ma dhavan. Mr. Madhavan may seek
a voluntary retirement and the Go-
vernment may- allow him to go on
voluntary retirement and after retire-
ment he may do whatever he likes,
that:: not my concern, this is not the
congern of this House. What is the
concern of this House, what is of vital
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importance is the fact that all this
is happening under very very peculiar
circumstances. All the newspapers in
this country are screaming with allega-
tions that there is intereference with the
probe. That is what is causing con-
cern to people like us that the CBI
probe is being interefered with and
that too by the highest quarters in ¢ his
land. That is the matter of concern,
Madam Deputy Chairman. Itisin the
interest of the Government (Inferrup-
tions). Madam,if I had been a part of
any Government which would have
faced a situation like this, I personally
would have rushed to the House, to
Parliament. to make the position of
Governmeut clear oo this issue instead
of hiding away, trying to block or
trying to filibuster and this is what 1
expect of this Government that they
will come clean. If you have the
courage, let Mr. Madhavan  go,
accept his voluntary retirement, but
come clean on the question of inter-
ference, assure this House, assure the
people of this country that the Go-
vernment is not trying to protect any
one, that the Government is nol
wterlering with the probe of the CBI
that all the guilty will be brought to
book, however high they might be.

SHRI GURUDAS DAS GUPTA:
Madam, I have given you notice. [
want two minutes. (Inferruptions).

THE DEPUTY CHAIRMAN:
No, no, I am_not permitting. The
Leader of the House wants to react.
(Interruptions). T am not saying ‘no’.
1t 1s not final. Let us hear the Leader
of the House.

SHRI GURUDAS DAS GUPTA:
1 will request him to wait for two
minute;. Madam, I am not......

THE DEPUTY CHAIRMAN:
One minute.

SHR1 GURUDAS DAS GUPTA:
I am not concerned about a particular
officer. Iam also not concerned about
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a particular member of the Govern-
ment, but kindly allow me to become
concerned about the credibility of
the country and credibility of the
Government because any Govern-
ment of this country is our Govern-
ment. Within a short period two in1-
portant things have happened. Our
Foreign Minister submitted his resigna-
tion.

THE DEPUTY CHAIRMAN:
We are not talking about that. That
is not before the House. (Interrup-
tions).

SHR1 GURUDAS DAS GUPTA:
Our Foreign Minister submits a letter
to another Foreign Minister and he
does not know about the person who
gave him the letter. Another important
member of the bureaucracy resigns
now.’ If we club both the resignations
together, the whole world will get
a signal that in India a serious cover-
up operation is going on. This has
degraded our national morale, our
dignity and the credibility of the
Goveinment. Therefore, it 1s in the
interest of the counlry that the Go-
verument should come up and deny
and it is within the right of the
Government to say no to the voluntary
retirement request of Mr. Madhvan
Mr. Madhavanis not saved by this but
the country is saved, our Prime
Minister is saved and we are saved
from being dishonoured in the comity
of nations that India is trying to
cover up the crime.

THE DEPUTY CHAIRMAN:
Your one minute 1S over.

THE DEPUTY CHAIRMAN :
One minute, Mr. Dhawan.

SHRI M. A. BABY (Kerala)
Madam, two sentences.

THE DEPUTY CHAIRMAN :
I will allow you three sentences
Just ket him finish. I will allow you
three sentences. 1 will low  you
three sentences.  Please, let  him
ﬁ:n'sah. Mr. Dhawan, two minutes
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SHRI R. K. DHAWAN :
want to say that it is the prerogativ
of a Government servant to seek
retirement. The question is whether
he sought retirement on personal
reasons or on some other reasons.
His letter of resignation, as rcported
in ihe Press, is very clear that he is
resigning because of personal reasons.
The Government has no business
to uask that. The Government can
persuade the officer concerned. 1t
can say that if there is any problem,
personal reasons, it will try 4@ Relp
him. But, if the officer insisM on
resigning, the Government cannot
come in his way.
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[ resigned thrice from Govern-
ment service lor personal reasons.

AN HON.
ha.

MEMBER : Ha-

SHRTI R.K. DHAWAN : Ha-ha
nahin. It is a fact. Don’t say,
“Ha-ha ha.” It is a fact. The then
Prime Minister asked me at that time,
“[s there any personal reason ? Can
we heip you in any way 7 1 said,
“No. I want to seek r-*irement.”
So, I retired. So did Mr. ashwant
Sinha.. .. .(Interruptions)

By saying that Mr. NIadhavan
is the only person who can handle
the situtation, | think, we are casting
a slur on the entire bureaucracy
of the country. There are very
many competent  officers.  The
officer wants to go on his own. Mr.
Jaipal Reddy was asking why, when
he had asked for retirement on such
and such a date, the Government
had delayed it. The Government
certainly has to give chance to the
person to reconsider it. It has to ask
from him what the reasons are. He
has only said that he was resigning
for personal reasons, and he is
within his rights.

All these insinuation and all
other th'ngs that he was under
pressure and all that are being made.
When Mr. Madhavan was assigned
his job to look into the scam, the
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Government was fully aware that he
had the backing of the Opposition,
including Mr. V.P. Singh and the
Janata Dal, bat they did not change
him. They said, “He 1s a good
officer.” . . (Interruptions)

SHRI S. JAIPAL REDDY:
This is an allegation. . .(/nterrup-
tions).

~SHRI S. S. AHLUWALIA:
It is,-a fact. .. (Interruptions)

SHRI S. JATPAL REDDY : Mr.
Madhavan was not given a special
charge. He was dealing with economic
offences. The task had to be hand-
led by him under normal circums-
tances. (Inferruptions)

SHRI R. K. DHAWAN : You
know what has happened. Mr.
Madhavan has gone into the whole
scam. He has found nothing. He has
to show his face to his friends who
are in the Opposition. So, he wants
to resign on totally personal rea-
sons. We should not say that only
he is competent. There are many
other competent officers.

I would request the Home
Minister to accept his resignation
immediately.

THE DEPUTY CHAIRMAN:
One minute. Chavan Saheb, I will
give you time. Mr. Upendra wants
to say a word.

SHRI CHATURANAN MISHRA
(Bihar): Madam,.....

THE DEPUTY CHAIRMAN:
Yes, I have your name, Mishraji.
...... (Interruptions) I will call
you also. (Interruptions)

SHRI P. UPENDRA: I will take
only one minute.

THE DEPUTY CHAIRMAN:
One minute, half a minute, a quarter
minute.
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SHRI P. UPENDRA: Madan
we are setting a very bad precede
by pointing out about un officer
performance bzcause we are conce
ned with the Government as a whol
We have to pin down the Governmer
for a proper enquiry. We are nc
concerned about which officer is i
vestigating and all that. That is a ver
bad precedeat.

Secondly, my friend, Mr. Jaip
Reddy, mentioned a portion of ti
report. He has not quoted the con
plete report also. Mr. Madhava
was asked about the reasons. He dec
ned to give the reasons. At one plac
it has also been meniioned that |
was denied promotion. It has bec
put in the paper. At another plas
they say that the Government
trying to persuade him. They ha
not accepled his resignation. The
are different aspects of this whoi
story. Therefore, we should n
rely on that.

The third point is that the CI
enquiry was ordered much earliet
than the House decided on the JP(
We are not completely relying on tl
CBI enquiry. That is why we asked fi
the JPC, and the JPC is being consti
ted. If there is a deliberate attempt -
pressurise the CBI to hush up tl
matter, the JPC can find it out at th
stage.

seawafa - wguTE faw S
A TF A § 0T d. . .

o wautaT faw ;. Fow s
¥ oFgw o g M UF g
o1 ¢ foemegs a9 ¥ F &%
FAT AT § W ST ATE TS
J3gu & 5 ¥ agadig fF was
g a1 faid, & & wfaar srar
AT AT, IAPT AT EETA 9T 4
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TF fem o #magg 39 &2 9 A€
I AT |
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THE DEPUTY CHAIRMAN:
Mr. B:by, one senlence you speak.

1.00 p.Mm.

SHRI M. A. BABY: While
associating myself with the points
raised by the hon. Members of this
side of the House, particularly with the
poin* raiced by Shri Yashwant Sinha,
first of all ¥'would like to ask *he hon.
Leader of “he House *hat when we
have a very honest Government,
why is it so that at lez$t some of the
honest senmior-most officers like to
take voluntary retirement? This is
my first question.

In this particular cuse it is known
that even when the Bofors case was
investigited by 2 team under the
leadership of Mr. Madhavan, he
had to face very many diffcultjes the
details of which I don‘t want to go
into.

THE DEPUTY CHAIRMAN:
Your sentence is over.

SHRI M. A. BABY: This is my
last semtence. There are many
reporis wiih colossal amount of
proof, including ihe exposure which
came out in The Sunday Mail regard-
ing the Cabinet Minster in-charge of
Peotroleum and Natural Gas, wherein
it was pointed out that there is a
connection of his Ministry with the
securities scam. Therefore, 1 allege
that many Cabinet Ministers are
behind. . .

THE DEPUTY CHAIRMAN!
No, please. [ won't permit that. Mr.
Baby, you know the Rules of Proce-
dure. You are also a Member of the
Panel of Vice-Chairmen. If you want
to make an allegation, please don‘t
make it only on the basis of news-
paper reports. If you want to make
an allegation, you have to first give
me in writing in advance. If I give
you permission, only then you can
raise it. So, I can't allow you.
(Interruptions) This is my ruling.

SHRI DIPEN GHOSH: But he
can say they were allegedly involved.
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SHRI S. K. T. RAMACHAND-
RAN: Madam, if they are not able
to substantiate those - allegations
against the Minister, then I demand
that that reference should be expunged
from the record. (Interruptions).

W3

THE DEPUTY CHAIRMAN:
That is. over. Mr. Dipen Ghésh,
please take  your - seat.
qrEdT Sy AT o uH £ e T

N e wtw weat (AT AW )1
aradrar  SuEwmfa S, wEd FEr
oied ag g 5 & sdafass
afedrd & gfa a-a Gy g
T g 1 R o § farasy g
AT ITRT qF F geN & fou faaw
fwar war- | o fos sufac fr ga @
T G 9EFY Fnat 95 TE Y7 S §
et Frarey g, gas faest gamr @R
ST AY 98 FRaT, At Y a3 7 W)
QIR I 3% | FAF! F1, BT wqiH-
Frfegi 1 S5 7% TF F1 g ¥ @
S § A OF GOEHAT Twa < Al &
o S St 7Y afsar 98 A ),
Afaat Y wody fro F At @ aw
TR AT T wrerr we Ay AraTrd (TR
953 I AF AT T ARG R IER
wg F-AS HEWU Af@Al FT SR
gxar wud fasd ¥ wa Gravas
gia foatd = <o, ST Ay ol

[ ‘ _

gagwrafa - wey off st s A
ar fa@st siear axaw AT ar A
AT 2wk fawwArs 919 9. )
... (owam=) . A

SHRI GURUDAS DAS GUPTA:
Madam, we have the CBI Minister
here. (Interruptions)
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THE DEPUTY CHAIRMAN:
Both will speak. He is the Leader of
the House and the Home Minister.
Both cin speak. He promised that
hz will speak. If she does not speak,
your allegation will be that she did
not speak.

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
PUBLIC GRIEVANCES AND
PENSION (SHRIMATI ' MARGA-
RET ALVA): I am just giving a
clarification about the facts from the
records concerning the resignation
of Mr. Madhavan. The points will
be answered by the hon. Home
Minister, the Leader of the House.

SHRI P. UPENPRA: Not on
voluntary retirement.

SHRIMATI MARGARET
ALVA: Yes, [ will say on voluntary
retirement.

Shri Madhavan had made a re-
presentation for change in #he re-
cruitmen rules for the post of Addi-
tional Director, CBI on 27-3-1992.
The Representation has been sent to
the Ministry of Home Affairs with the
comments of the CBI Head Office.
Since all the Central....

SHRI S. JAIPAL REDDY: I
am on a point of order.

THE DEPUTY CHAIRMAN:
No. on everything you cannot make
a point of order. (Inferruptions)

A ]

SHRI S. JAIPAL RE 0OY:
Madam, it has nothing to do with the
resignation. (Interyuptions) The hon.
Minister is deliberately trying to
mislead the House. (Interruptions)

THE DEPUTY CHAIRMAN:
No. I am not permifting you. (Jn-
terruptions)

SHRI N. K. P. SALVE: Mada -
s very unfair. (Interruptions)

[ RAJYA SABHA ]
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THE DEPUTY CHAIRMAN:
Just a mini ¢2, Mr. Bommar.
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SHRI SOMAPPA R. BOMMAI
(Orissa): Madam, [ am on a point of
order,

THE DEPUTY CHAIRMAN:
I am allowing you now. I will :llow
you later on. Please take your seat.
Just a minutc. There was a demand
in this House from your side also
that the Minister should come and
speak. The Minister is yet to speak.
I will permit her and give her all the
protection to speak.

SHRI SOMAPPA R. BOMMALI:
Madam, T am on a point of order.

. THE DEPUTY CHAIRMAN:
Let her finish, then, 1 will allow you.

SHRI SOMAPPA R. BOMMAL:
No. I am on a point of order.

THE DEPUTY CHAIRMAN:
I have given my ruling.

SHRI SOMAPPA R. BOMMATI:
On a point of order, Madam.

SHRIS. S. AHLUWALIA: What
is your point of order?

SHRI SOMAPPA R. BOMMAL:
On a point of order, Madam.. ...
(Interruptions). . .. ...

THE DEPUTY CHAIRMAN:
Mr. Ahluwalia, let me he-r his point
or order. T think T c.n handle it.

SHRI SOMAPPA R. BOMMALI:
Madzm, when Mr. Jzipal Reddy was
speaking, you scid that Mr. M-dha-
van is not a Member of this House
and no allegition should be made
against him.

THE DEPUTY CHAIRMAN:
But you named someone, not Mr.
Madhavan.
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SHRI1 SOMAPPA R. BOMMAL:
Please let me put the record straight.

THE DEPUTY CHAIRMAN:
You should he-r mec.....(Interrup-
tions). . . ... Okay, zfier you speak,
[ will give my ruling. T will be thank-
ful if Members do not interrupt me.
Plzise Jet me handle the House,
otherwise I am lezving and cnybody
cxn come and sit in the Chair. If you
are not allowing my voice to be heard.
it is not for me to hear anybody’s
voice.. . ... (Interruptions). . . ... Please
kezp quict for on= minute. :

SHRT SOMAPPA R; BOMMALI :

Madam, T am on a point of
order.
Now the officer’s background

and his other applications cannot
e raised here... .(Interruptions). .

4]

THE DEPUTY CHAIRMAN
Let me hear what he is saying.
I have a right to hear what he

is objecting to.

SHRI SOMAPPA R. BOMMALI :
You can give your ruling. He
has applied for early retirement.
We do not know the reasons.
What he did in the ten years
of his services, why he has applied
for change of rules—-are these rel:-
vant here ? Those things cannot be
said here.... (Interruptions)....

THE DEPUTY CHAIRMAN :

T will give my ruling on this. |
You see there are two  points
which you have mentioned in your
point of order. One point was
with regard to my observation
that those people who: were not
here , | did not permit their
names to be reffered to.
That was in relation to Mr.
Dutta. If it was in relation
to Mr. Madhavan, I would not
have  permitted anything to

discussed here but you people
insisted  that  you wanted to

J
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discuss about it, so, I allowed

it. The Minister concerned has to

reply about Mr. Madhvan. There
are  two different issues here,
one, is Mr. Madhvan and the

other is Mr. Dutta. My application
objection was in relation to Mr.
Dutta and not in relation to Mr.
Madhzvan. So the Minister has
a right to reply.

SHRI DIPEN GHOSH : Madam,
I am on a point of order.

THE DEPUTY CHAIRMAN :

1 will not allow any point of
order till the Minister , finishes
her _speech.

I won't allow you. This s
the way that you do not want
the Minister to be heard. 1
have to adjourn. the House.
...... (Interruptions). ... 1 am not

allowing you.

SHRI DIPEN GHOSH : 1
4 point of order .

am
on

THE DEPUTY CHAIRMAN
No Poirt of order.

SHRI DIPEN GHOSH : 1 have
a right to rise on a point of
order.

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, please do not
let it go on record as if you
are not allowing the Minister to
reply. It will be very bad for
you not for me. Let her speak.

SHRI DIPEN GHOSH : 1
on a pointjof order.

am

THE DEPUTY CHAIRMAN :
What is your point of order ?

SHRI DIPEN GHOSH
point of order is even if you
accepts the issue relating to his
resignation. , . alleged resignation
or- :seeking - premature retirement,
from what I have - heard....
(Interruptions). . .

: The



Re. Alleged inter-
ference by Gowt,

THE DEPUTY CHAIRMAN : 1did
did not hear what Mrs. Alva

has said.
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SHRI DIPEN GHOSH : She

has said that he had sought
modification of a rule and that
was sent to the Home Ministry.

Tt is not directly related to this
issue.

.. .(Interruptions). . .

THE DEPUTY CHAIRMAN :
Mr. Abrar Ahmed, please sit
down.

SHRI DIPEN GHOSH : She
should not be allowed to bring
in extrancous matters. That is
my point of order.

THE DEPUTY CHAIRMAN : At
~ the moment, she is the concerned
Minister and she will answer it.
Ii is within her competence and
within her right to say whatever
she wants to say before the House.
When vyou are a Minister, I am
sure you will do ¢he same thing,
So, let her speak, (Interruptions).

SHRI DIPEN GHOSH She
is bring'ng in ex$raneous matter.

SHR1 SUBRAMANIAN
SWAMY : It will be a disaster
if a Communist is a Minister
in this country. (Inferruptions)’

SHR1 DIPEN GHOSH : ..No
Minister can be allowed to bring
in extraneous matters.

THE DEPUTY CHAIRMAN :
Now, I have to adjourn the House.
(Interruptions). There are no eXtra-
neous matters. You also brought
many matters. There was $he matter
of the Foreign Minister who was
not here. There was no question
about it. Yes, Mrs. Alva.

{ RAJYA SABHA |
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SHRIMATI MARGAL
ALVA : Since all the Central p
organisations are affected by
change in rules, it was referre(
the Home Ministry and it will
some time to decide the main i
Shri K. Madhavan has serve
notice addressed to the Secret
Department of Personnel and Ta
ing, Government of India, intimsz
that he would like to go in

- voluntary retiremeni from ser

with effect from 31st October |
with retirement benefits as are
missible under the rules. This
received by the Director, CBI,
the morning of 20th July 1

SHRI DIPEN GHOSH : To
it is 31st July 1992,

SHRIMATI MARGALI
ALVA :0On20th July, Shri Madha
met the Director when Shri !
Seth, Additional Director, was

present. He explained that the

taken a very conscious deci
so that he could join the I
profession. He, however, assi

the Director, CBI, and $he AD, (
that he will continue to- supet
effectively the seven bapk s
cases which are in his cha
Presently, -- 1 mean, at that tin
he was in Bombay for supervi
of the seven bank scam cases.
these seven cases, he is assisted
three DIGs exclusively along wit

number of SSPs and IQ0s. !
Madhavan was asked to spe
the circumstances refrred to

his notice for voluntary retirem
In his rely, he has stated 1
whenever any officer seeks vol
tary retirement, there are alw
circumstances therefor. He f
that for seeking voluntary rel
ment, the circumstances need
be mentioned in the not
Therefore, he does not wish to
out the circumstances due to wk
he proposes to retire volunta
Subsequently, he told the Direc
CBI, on phone, on the 24th morni
that it was eatirely for perso
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reasons that he was seeking volun-
rary reitirement. Shri  Maudavan
has been handling the bank scam
case from the beginning. This s his
area of work. e has been given full
freedom to act and there nas been
no interference with his work. The
Government has scantioned all the
additional strength for investigation
of the cases as is required,

Thank you, Madam.

SHRI S. JAIPAL REDDY
Madam, I am on a point of order.

SHRI S§.B. CHAVAN : Madam,
(In erruptions).

THE DEPUTY CHAIRMAN :
The Leadersof the House wants to
say something. Let him say that.

IqF F1T 90T HIE WET FT AfFEA

Althou.;fh we have gone beyond the
time allowed, I am not objecting
to your makingit. butlet the Leader
of the House say what he wants
to. After all, you also wanted him
to reaci.

SHRI S.B. CHAVAN : Madam.

Deputy Chairperson, my colleague,
Shri Alva. ...(Interruptions).

HE DEPUTY CHAIRMAN :
She functions very efficiently. So, you
you forget ‘Shrimati’.

SHRI S.B. CHAVAN : Shrimati
Alva gave the factual position as
it stands. I must say, in fairness
to all the hon. Members, that there
is a limit yp to which politics can
be played in certain matters. There
is a limit. In everything, if you feel
that there is a political angle which
you should try ro take advantage of
. . .(Interruptions). Please sit down.
I have heard everything of what
you were saying. I know what the
reasons are which, in fact, are
impelling you to say certain things
which some of the bon. Members
are ware they need not pursue. But
Mr. Jaipal Reddy was bold enough
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Lo say Lhat he is prepared ro take
full responisbility of the statement
that he is mgking here. I am really
surprised that, without knowing the
facts, on the basis of newspaper
reports, Mr. Jaipal Reddy, who is
a very seasoned and very mature
parliamentarian, should go to the
extent of accepting full responsibi- -
lity. It is something, which, in
fact, 1 cannot possibly reconcile
myself with. But, I would like *o
assure all the hon, Members that in
accordance with every word of what
the hon. Prime Minister has said
on the floor of the this House, we
are Interested in seeing that we
would do the maximum that is
possible in order to ensure that
corruption at different levels 1is
eliminated. And you should try to
help us out instead of trying to
impute motives in almost everything
that you find. It is very unfair. 1t
is a small thing wherein papers were
being put in by a cerrain officer
and the matter is very clear. He
said, “for personal reasons, he is
resigning. He is voluntary resign-
ing. (Interruptions).

SHRI S. JAIPAL REBDY
Mr. Minister , whyt are those circum-
stances? (Interruptions)

SHRI S.B. CHAVAN : 1 have
heard you without Interruptions.
(Interruptions.)

SHRI DIPEN GHOSH : Is it
a small thing ? He is seeking volun-
tary retirement. Is it a small matter?
(Interruptions).

SHRI S.B. CHAVAN : 1 think
the body of the letter is very clear.
He states : “Due to certin circum-
s*ances. I hereby give notice that 1
prpose to volunta:ily retire from
service with effect from.. (Inrerrup-
tions).

SHRI S. JAIPAL REDDY
We would like to know what

are those circumstances. (Inferrup:
tions) )
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SHRI S.B. CHAVAN : Ler me
have my say. Are you m:cely in-
terested in seeing that whatever

vou have sald should go to the
reople and not the Governmeni-
side ?1Is it really the intention?
the seems to bg very obvious.
You must have Patieng: 9> listan to
the other side of the Picture
also. I would like io inform the
House 8hat the Government hss
not interfered., the  Government
will not interfere and the Govern-
ment is not at all interested in
protecting any person, howsoever
high he may be. For God’s sake,
have this in mind, tcy to believe what
we say and dont’ try to impuie
motives unnecessarily. The Prime
Minister has gone on record to say
that howsoever high or powerful a
person might be, if he is involved,
he will never interfere in the matter
and he will go to the extent of takling
a stern action against him. In spite
of that, if you are still questioning
him that he has been trying to shield
certain persons; that is why Mr.
Meadhavan has not been allowed to
continue and the investigation is
being proposed to be scuttled, 1
think this is not true. T should not
use the word false but it is untrue. I
cannot say false. I have to say that
this is not true and if for personal
reasons, he is retiring voluntarily, 1
cannot possibly say anything. This
i also going to be elfective from 31st
October, 31st of October is the date.
when it is going to be effective

(Imterruptions). In. the meanwhile,
he is going to assist us. (Inferrup-
tions).

=t fye 2T qwd: gsT AR, §
IR AT & OF AT wE
=rgar g1 a8 aafuw g g e osay
FTUH & FAT AT fFraaar & qa7
%, foqy wToW ¥ JIAT H AT 9%
FERFE T L & SHIAFATIT H,
I qgRAT §, A8 97 ¥ qrayT
ATET F WISET FAT9 A1 g e
_aqrg qEqTUqd § WA g
“Mw do you propose to rcad that?
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I have got the name of Shukla Ji.
He has to lay the papers.

SHRI INDER KUMAR GUI-
RAL (Bihar) : Madam, give me
a minute.

THE DEPUTY CHAIRMAN :
Shukla Ji, he wants one minute.
Don’t take more than one minute.
In fact, we were to adjourn at
1-00 p.m.

SHRI INDER KUMAR GUIJ-
RAL : Let me start, Madam. T will
take a minutc but after I start.
Madam, I fully sympathise with the
predicament of the Government. I
do understand. . . .(Interruptions).

SHRI MADAN BHATIA 3
What is the presidicament ? (In-
terruptions).

SHR1 S.K.T. RAMACHAND-
RAN : We are on the right track.
(Interruptions).

SHRI INDER KUMAR GUl-
RAL : I don’t question the bona-
fides of the statement made by the
Minister here and 1 accept those
bona fides .I accept that the Prime
Minister is very keen to go to ghe
root of the problem. I accept that,
Now, an account has been given—
in some papers, I think, in all of
them, details have been given as to
what the cases were. Does the hon.
Home Minister feel or does not feel
that it is in Government’s own
interest to keep up that promise
that they have made to this House
and the other House that the scam
enquiry does not stop halfway ?
And if some officer. . . . (Interruptions)
Just a minute, I some officer..
(Interruptions) . .
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Il some officer. .(Inferruptions). .
1 am not naming any officer. If
some officer. . (Interruptions). .

A Tyw ATA MY (IT @A)
gnawrafa wgear, & @ & q1 Ji¥
w7 AR qrAd 7Y sEAC cq AT FT
gz &1 FrE Rifaea 7g g (swaum™)

gaAwafy : TF Aqdr g s T
qET A o FEr L Ag A gAE A
2 1 ST oy 1T FF .. ()
[ 3

Now we will have. . . (Inferruptions)
Now we have to...(Interruptions). . .

SHRI INDER KUMAR
GUIRAL : Madam let me finish,
Madam please let me finish my

point. If some officer... (Interrup-
tionv)...Lct 1ne finish. If some offi-
cer or a machinery or a system
has teen put into motion to make
enquiries some steps have been
taken somc arrests have been made.
it is not in the Government’s interest
to derail that process not by itself
but even by the circumstances which
is not in the Government’s interest.
I would urge the Government...
(Interruptions)... 1 am not naming
anybody...  (Imterruptions)... 1 am
not 1aring anybody.

(In tciri prions)

SHRI R.K. DHAWAN : If
Madhavan falls ill They will say-
“Don’t fall sick.” (Interruptions)

SHR1 INDER KUMAR GUJ-
RAL : No. I am not naming any-
body. I am only asking this, “Is
itor it its not in the Government’s
interest to see that the process
that has been put into motion and
the action that has taken, do not
get decailed and the whole scam
is unravelled ?

THE DFPUTY CHAIRMAN
Yes, ivir. Shukla.
(Interruptions)



347 Papers laid

SHRI S. B. CHAVAN : We
not interested in derailing
matters, but I can’t force
against his will not to go on
voluntary retirement, There have
been thousands of cases
where the voluntary  retirement
has been accepted.

(Interruptions)

are
the
anybody

THE DEPUTY CHAIRMAN
Now that matter is. closed. Shri
V. C. Shuklaji.

SHRI MADAN BHATIA
Under the rules the Government
cannot compel any Member of
the ... (Interruptions). ..

THE DEPUTY CHAIRMAN i
He is saying 1it. Babha, he 1is
saying 1t. Shuklaji.

THE MINISTER OF WATER
RESOURCES (SHRI V. C. SHUK-
LA) : Madam, I am sorry I was
not present when you called me
for laying the Papers.

THE DEPUTY CHAIRMAN :
Be is apologising.

PAPERS LAID ON THE TABLE—
Contd.

I. Report and Accounts (1990-91)
of the National Water Deve-
lopment Agency New Delhi
and related papers

1I. Notification of the Ministry of
Water Resources

THE MINISTER OF WATER
RESOURCES (SHRI V.C. SHUK-
KLA) : Madam, with your per-
mission I am laying on the
Table :—

I. Acopy each (in  English
and Hindi) of the following
papers —

(i) Annual Report and
Accounts of the National
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water Development
Agency New Delhi, for
the year 1990-91, together
with the Auditor’s Report
on the Accounts,

(ii) Statement giving reasons
for the delay in laying
the papers mentioned a
(i above. (Placed in-
Library. See No. LT
2304/92)

(ii) A copy (in English  and
Hindi) of the Ministry
of Water Resources Noti-,
fication G.S.R. No. 143
dated the 2Ist March, 1992
Publishing the Brahmaputra
Board (Amendment) Rules
1992, under section 30 of
the Brahmaputra Board Act,
1980. (Placed in Library.
See No. L.T-12360/92).

THE DEPUTY CHAIRMAN
The House 1is adjourned for
lunch till 2-30p.Mm.

The House then adjourned
for lunch- at twenty-three minutes
past one of the clock.

reassembled
ninutes past

The House
funch thirty
of the clock.

Tha Vice Chairman (Shri Jagesh
Desai) in the Chair.

after
two

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) Motion  for
election to the Central Advisory
Board of Archaeology.

ot 7T Vag werdt (usEdre ) ¢
wzdl grs SR wars ., (AT |

THE VICE - CHAIRMAN
(SHR1 JAGESH DESAI) : Don't

worry about that. I will extend
the time to that extent. I have
got three motions. I will extend
the time to that extent which
is taken for the purpose of
motions.



